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(b) and (¢) Do not arise.
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Handing over the Management of Swadeshi
Group of Cotton Mills to its Owners

“156. SHRI K. MALLANNA :
SHRI DIGAMBER SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that some cotton
mills belonging to Swadeshi Group manage-
ment of which was taken by Central Govern-
ment some years ago, are likely to be given
back to the Swadeshi Cotton Mills Company
Limited ; and

(b) if so, the details thereof alongwith
their performance as well as terms, if any, in
this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA)). (a) No Sir, Government have
not so far taken any decision to return the
six cotton mills belonging to Swadeshi Cotton
Mills Company Limited, which were taken
over under Industries (Development &
Regulation Act, 1951 in April, 1978,

(b) Does not arise.

Recovery of Dues from Clients
by Nationalised Banks

*157. PROF. RUPCHAND PAL : Will
the Minister of FINANCE be pleased to
state :

(a) how is it that the rural money lenders
never fail to recover their dues from their
clients whereas the nationalised banks are
unable to recover their dues from the
clients ;

(b) whether there is something wrong in
the procedures of the working of the
nationalised banks ;

(¢) if so, whether Government intend to
review the working of npationalised banks ;
and

(d) if
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) No information
is available with regard to recovery of dues

so,” by what time and details

by rural moneylenders from their clients.

However, the recovery position of nationa-
lised banks in respect of direct agricultural
advances was around 53% of demand in June
1981.

(b) The procedures adopted by nationa-
lised banks for recovery of dues are not
faulty.

(c) and (d) There is continuous review
of the working of nationalised banks by
RBI and Government.

Free Trade Zone at Paradip Port

*158 SHRI BRAJAMOHAN MOHANTY:
Will the Minister of COMMERCE be
pleased to state whether Government are
considering any proposal for declariﬂg_
Paradip Port as Free Trade Zone ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : No, Sir.

Redressal of Grievances of Syndicate
Bank SC ST Emploryees

*159. SHRI SUNDER SINGH :
SHRI SURAJ BHAN :
Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Syndicate
Bank Scheduled Castes and Scheduled Tribes
Employees Association had served a notice
on Syndicate Bank to go on hunger strike on
21 and 22 November, 1983 throughout the
country;

(b)

(c¢) what are those circumstances under
which the said Association has taken this
extreme step and what action Government
have taken for the redressal of their
gr.evances?

THE
THE

if so, what are their grievances; and

MINISTER OF STATE IN
MINISTRY OF FINANCE
(SHRT PATTABHI RAMA RAO) :
(a) to (¢) Syndicate Bank has reported
that Scheduled Castes and Scheduled Tribes
Employees Association had served a notice
to go on hunger strike on the 21st and 22nd
November, 1983 to press for the acceptance
of their charter of demands., Their demands
include rccognition of SC/ST Employees’
Welfare Association, reservation in promo-
tion from one scale to another within the
officers cadre, promotior of all SC/ST clerks
who qualify the written examination of
special promotion test, reservation in the
posts of special assistant, reservation in pro-
motions retrospectively i.e. with effect from
1974, home town postings/transfers to all
SC/ST employees, interest free loans to all
SC|ST officers/employees. not to allow trade
unions intervention in SC/ST matters, supply
of two lists of SC/ST employees branch and
region-wise, recruitment of SC/ST candi-
dates for sub-staff and other skilled posts on
requisition from the Association of SC/ST
etc.

According to the representation of the

Association they were forced to go on hunger
strike because their demands had not been

settled. Some of these demands, such as
retrospective effect to the provision of reser-
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vation in promotion, reservation in promotic
from one scale to another within the offices
cadre, reservation in the posts of speci:
assistant, etc. concern the banking industr
as a whole. In these matters the policy adop
ed by Syndicate Bank is generally in acco
dance with the reservation orders &
applicable to banking industry from time t
time. The Government, has, however, advi:
ed the Syndicate Bank to look into tk
grievances-and take appropriate remedi:
action wherever necessary.

Committee to Examine Rate of
consignment Tax

*160. SHRI N.E.HORO:
SHRI MOOL CHAND DAGA
Will the Minister of FINANCE be please
to state:

(a) whether any committee had been s
up to examine the rate of consignment tax t
be levied by the Centre under Article 269 ¢
the Constitution for distribution of proceec
among the States; and

(b) if so, the details regarding its con
position and the time by which its report
likely to be submitted to Government?

THE MINISTER OF STATE IN TH
MINISTRY OF FINANCE (SHRI PATT2
BHI RAMA RAO) (a) and (b) The Chief M
nisters” Conference held on 2.11.1983 decide
that a Group comprising Chief Ministers ¢
West Bengal, Tamil Nadu, Maharashtra, Ut
Pradesh, Meghalaya, Karnataka, Gujar:
and Rajasthan under the chairmanship of th
Union Finance Minister should go into th
various issues involved in the levy of consigr
ment tax. No time-limit was fixed for th
report of the group.

Seizure of List of Officials Receiving
Kickbacks During Raids in Bombay

*161. SHRI SUNIL MAITRA :
SHRI NIREN GHOSH :
Will the Minister of FINANCE ¢t

pleased to state:





